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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as autho- 
rised by the Committee, do present on their behalf this Fourteenth 
Report on the Action Taken by Government on the recommenda- 
tions of the Public Accounts Committee contained in their 112th 
Report (Fourth Lok Sabha) on Appropriation Accounts (P&T), 
1967-68 and Audit Report (P&T), 1969. 

2. On the 8th July, 1971, an "Action Taken" Sub-committee was 
appointed to scrutinise the replies received from Government in 
pursuance of the recommendations made by the Committee in their 
earlier Reports. The Sub-Committee was constituted with the fob 
lowing Members: 

1. Shri B. S. Murthy- Convener 
2. Shri Bhagwat Jha Azad 7 

3. Shri Ram Sahai Pandey 1 
4. Shri C. C. Desai f Mem'bers 
5. Shri Thillai Villalan 
6. Shri Shyam La1 Yadav J 

3. The Action Taken Notes furnished by the Government were 
considered by the Action Taken Sub-Committee of the Public Ac- 
counts Committee (1970-71) at their sitting held on 18th November, 
1970. Consequent on the dissolution of the Lok Sabha an the 47th 
December, 1970, the Public Accounts Committee ceased to exist 
from that date. The Action Taken Sub-committee of the Public 
Accounts Committee (1971-72.) considered and adopted this Report 
at their sitting held on the 3rd August, 1971 based on the sugges- 
tions of the Sub-Committee of PAC (1970-71) and further intorma- 
tion received from the Department of Communications (P&T Board). 
The Report was finally adopted by the Public Accounts Committee 
on the 31st August, 1971. 

4. For facility of reference the main conclusions(re~~lllmendatians 
of the Committee have been printed in thick type in the body of the 
Report. A statement showing the summary of the main recorn- 
mendatlonsl~l>servatlions of the Committee Is appended to the Re- 
port (Appendix I). 



5. The Committee place on record their appreciatron of the com- 
mendable work done by the Convener and the Members of the Ac- 
tion Taken Sub-Committee (1970-71) in considering the Action 
Taken notes and offering suggestions for this Report which could not 
be finalised by them because of the sudden dissolution of the Fourth 
Lok Sabha. 

6. The Committee place on record their appreciatim of the 
asistance rendered to them in this matter by the Comptroller & 
Aditor General of India. 

August 31, 1971. 
Bhadra 9, 1893 (S). 

ERA SEZHIYAN, 

I Choiinnrrn, 
Public Accounts Committee. 



Inadeqwte utilisation of expanded capacity of telephone exchawes. 
Paras 1.4.4 to 1.49-ST. Nos. 10 to 15. 

1.6. In paragraphs 1.37 to 1.43 of their 112th Report (Fourth 
Lok Sabha), the Public Accounts Committee had dealt with the loss 
of potential revenue on acmunt of inadequate utilisation of expand- 
ed capacity of Telephone Exchanges. The Committee made the 
following observations in paras 1.44 to 1.49: 

"1.44. In successive reports, the Committee have expressed 
anxiety over the inadequate utilisation of the installed 
telephone exchange capacity in the country. The experi- 
ence of the two exchanges at Agra and Sinidih mentioned 
in the Audit paragraph shows how unsatisfactory the posi- 
tion is. 

1.45. The exchange at Agra which was expanded by stages bet- 
ween February, 1967 and December, 1967 to handle 6,600 
lines had a connectable capacity of 5,930 lines. However, 
between me-fourth to one-sixth of this capacity remained 
unutilised upto November, 1968. Paradoxically, the ex- 
change had during this period on its waiting list sub- 
scribers who could have more than taken up the unutilis- 
ed capacity. It was not till January, 1970 that the ex- 
change was able to use its connectable capacity fully. 

1.46. The exchange at Sinidih had likewise unutilised dapacity 
ranging from about a half to a third of its connectable 
capacity, with a number of intending subscribers on the 
waiting list. In fact, the exchange has still not been able 
to utilise its capacity to the extent of about two-fifth. 

1.47. The non-utilisation of capacity in both these exchanges 
should have resulted in substantial loss of revenue to 
Government (i.e., a few lakhs of rupees). 

1.48. The Committee observe from the information furnished 
by the P&T Department that about a fifth of the 'nominal' 
capacity of telephone exchanges in the country remained 
unutlised as on 1st April, 1989. The main difficulty that 
the Department has been facing is in getting adequate 
supplies of underground cables. Due to their non-availa- 
bility, the Departmeat has not been able to provide tele- 
phone mnections to the extent of 1.5 la&, which could 
have been easily accommodated by the available capacity 
in exchanges. These represent a fifth of the Fourth Plan 
target of additional connections (7.6 lakha connectione). 
The loss of revenue involved must be immense. 
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1.49. The Committee feel that this situation will persist urr- 

less energetic measures are taken by Government. The 
annual requirements of the P&T Department for cables 
has over the last three years nearly doubled from 3,750 
KMs in 1966-67 to 7,350 U s  in 196849. The only source 
of indigenous supply, Le., Hindustan Cables, has not been 
able to meet more than half the requirements. Quick 
and effective steps will have, therefore, to be taken to 
expand indigenous production. The Committee have. 
made detailed suggestions in this regard in paras 1.26 and 
1.27 of their Eighty-Fifth Report (Fourth Lok Sabha). 
They would like these to be implemented early." 

1.7. In their reply dated the 30th October, 1970, the Depart- 
ment of Communications (P&T Board) have stated: 

"1. Agra Exchange: The capacity of Agra exchange was fur- 
ther expanded from 6600 to 6800 lines on 31.3.70. On 
30-9-70, the working connections at Agra were 6289, 
92.2 per cent of expanded capacity. In addition there. 
were 56 connections temporarily closed due to non-pay- 
ment which could be re-opened within a period of 6 
months of date of closures on payment of normal charges 
in this regard. Thus the total committed capacity was 
(6269 plus 56) i.e. 6325 which is 93 per cent of 6800. Thus 
the connectable capacity has thus been nearly fully uti- 
lised. 

2. Sinidih Exchange: As regards Sinidih, against a nominal- 
capacity of 300 lines on 30th September. 1970, there were 
148 workirng connections and a waiting list of 8. These 
8 connections on the waiting list are mainly the demand 
in interior Coal-field areas requiring long open wire lines. 
Efforts are being made to release thece 8 cannections im- 
mediately. 

The total demand (i.e. working connections plus the waiting 
list) at Sinidih in 1963, when the scheme for further ex- 
pansion of the exchange from 200 to 300 lines nominal 
capacity was conceived, was 176 and there was an annual 
growth of demand at the rate of 12 per year. The demand 
was thus expected to grow beyond the capacity of 200 
lines planned till then within a few years. Unfortunately, 
the telephone demand a t  Sinidih has come down to 156 
now in place of further rising. Thus the capital to the 
extent of Rs, 2.87 lakhs has been temporarily blocked a t  
this place. This is, however, a nominal business risk 
which a commercial Organisation has to take when it seeh 
to plan to meet the future demands by advance planning.. 



The blocked capital of Rs. 8.67 lakhs ha$ 'to be evi'ewed 
against the annual investment of over b. 50 crores a year 
on telephones." 

3. Cable production: Regarding the expansion of indigenous 
production of underground cable the &vemmnt has ap- 
proved the project for setting up a new frlctory at Hydera- 
bad to manufacture communication cables with an initial 
capacity of 5,000 SKMs per arynum. 

4. Every effort is also being made to ensure that the expansion 
programme of public sector uhit at Roopnaraldpur gets 
completed early." 

1.8. The Committee note that further expansion of Sinidih 
ExahPnge -from 200 to 300 lines was considered as early as in 1963 
when the dcmmd was for 176 c8nllsetion6, on tBb bhds of an anti- 
ciprrted grawth rate of demand of 12 pet year. It is evident from 
the details gimm in secomd sub-- of para 1.39 of Hundred and 
TwalfCh &part (Fourth LoL Sabhb) that the ahticipation of the 
P & T Department did not mreterhilise over tBe years 1964 to 1968 
and what is mwe, the demand had athrally came d h m  to 156 as 
on 30.9.1970. TBe CommiStebe art, thetetore, of tbe opinion that the 
Department 'were not well advised in expanding the capacity in 
January, 1968 to XMI rmes on the basis of men? surmise made in 1963 
without observing the actual trend of demand at that timd. They 
hope thstf s r h  mWdct)lt)l d % e t  o ~ r m  fin hntmw 

Procedure followed by Goven$nemt in prowming advertisements 

Para 1.84(i)Sr. No. LQ(i). 

1.9. Commenting on the procedure followed by the various 
Departments of the Government in procuring advertisements, the 
Committee had made the followtng observation in para 1.84(i) of 
their 112th Report: 

"Certain issues which have a bearing on the procedure to be 
followed by Government in procuring advertieements 
arise out of this cam: 

(i) The established procedure in the P. & T.* Department has 
been to procure advertisements through agents with whom 
contracts are periodically concluded for this purpose. 
These contracts provide for the agents guaranteeing to the 
Department a certain minimum revenue. The agents are 



entitled to get a cvmmiaJiDn of.  25 perm?ntiup to 
guaranteed lninimrull grosa revenue and 86 p e ~ ~  cenlbs 
the revenue in excess of the guaranteed amount. 

During evidence, the repsentgtiue of the P. & T. Department 
expressed the view that it may not be deslralbe for the 
Department to procure the advertisements directly. It 
was stated that this might lead to "undesirable" practices 
and, besides, might result in entertainment of staff on a 
scale which might not be commensurate with the extra 
revenue derived by Government. The Committee, how- 
ever, And that one of the Zonal Railway has been procur- 
ing advez-tisements fdt' time-tables dii-ectly without the 
intemntion of agents. Even where the procedtif*e for 
employing agents is adopted, a uniform practice is not be- 
ing followed by various departments of Government. The 
P. & T. Department pay commission at 25 per cent 40 per 
cent, with a guarantee from the agents for a minimum 
revenue, the All India Radio pays 15 per cent, without a 
guarantee, while some of the Zonal Railways which em- 
ploy agents, pay 15 per cent if advertising revenue secur- 
ed by the agents exceeds a stipulated Bgure. E v a  adver- 
tisements from Government Departments are routed 
through agents. 

The Committee are not happy over Govarnments/public under- 
takings advertisements for the telephone directory or any 
o w  g o v e ~ e n t r  pubkation being rated  thrort* 
anathela agency to whom the same rate of commimion has 
to be paid as is done by a private advertiser. The Com- 
mittee feel that such advertisements ought to be either 
pracured direct by Government or the rate of commission 
payable for them should be nominal. The Committee 
would like a comprehensive review of the existing proce- 
dures in different departrents to be rrqde with a view 
to determining whether the services nf agents should be 
e m p b e d  or not and if so, at what ratel they should be 
remunerated and whet he^ the arrange-nts with agents 
need at all cowr advertisements from ESovernmont Depart- 
ments and publia Sector UndertakLPm. A uniform pra- 
cedw for observance bv all the J&wartments. .should be 
Introdupd, iS possible, a#@ such a rewiew.'! , 



1.10. In their reply dated the 30th October, 1970, the Department. 
of Communications (P. & T. Board) have stated: 

"The recommendations above relate to all the Government 
Departments who procure advertisements for their various. 
publications. It has not been possible to complete collec- 
tion of full data from all concerned departments. As the 
examination of the case can be completed only in the light 
of complete information the action to be finalised on these 
recommendations will require some more time." 

1.11. The Committee desire that the review of procedures follow- 
ed by all tbe concerned departments for procuring advertisements 
should be completed expeditiously and uniformity in the matter 
effected as far as possible. The Cammittee in particular would like- 
Government to consider wbether it is necessary to procure adver- 
tisements from Government Departments and public sector under- 
takings through agents. 

incentive Schemes in Departmental Workshop+para 1.106- 
Sr. No. 23. 

1.12. In paragraphs 1.99 to 1.105 of their 112th Report (Fourth 
Lok Sabha), the Public Accounts Committee had dealt with in detai1' 
the Incentive Schemes introduced in various Departmental Work- 
shops. Referring to the additional production vis-a-t& incentive 
wages paid, the Committee made the following ovservation in para, 
1.106 of the Report: 

"1.106. In the absence of information from the P. & T. Depart- 
ment about the value of additional production vis-a-vis 
incentive wages paid, the Committee are unable to come 
to any definite conclusion about the success of the incen- 
tive schemes in the P. & T, workshops. The Committee 
would like to await the information as promised in this 
regard. The committee would, however, like to point out  
that nearly 6 years after the scheme was started, it actual- 
ly covered only about 37 per cent of the eligible workers 
in the Jabalpur workshop, 56 per cent in the Calcut& 



workshop and 66 per cent in the Bombay workshop. 'Rie 
data given in the Audit Report would also show that ih 
the Calcutta workshop, less than 50 per cent of the eligible 
workers actually earned incentive pay. The quantum of 
incentive pay earned by the workers in this workshop has 
gone down from Rs. 1.85 lakhs in 1965-66 to Rs. 1.34 lakhs 
in 1967-68." 

1.13. In their reply dated the 17th October, 1970, the Department 
of Communications (P. & T. Board) have stated: 

"The additional information regarding the value of additional 
production vis-a-vis incentive wages paid is being furnish- 
ed separately. 

2. The incentive scheme in Galvanising shop of the Telecom. 
Factory, Calcutta covering 136 workers remained suspen- 
ded from 1st September, 1967 and is still to be revived. 

The Working of the scheme in the Ferrous Foundry shop has 
not yet improved owing to peculiar pattern of absenteeism 
between the two trades of moulders and carters causing 
unbalance in production. To overcome this problem and 
for effective utilisation of the available strength, introduc- 
tion of a new category of workers capable of performing 
both the jobs of moulding, core making, and carrying hot 
metals, as the case may be, is under consideration. 

3. b the Telecom. Factory, Jabalpur, workers in the Tube- 
making shop are still not responding fully to the scheme. 

4. In the Telecom. Factory, Bombay, the scheme is working 
satisfactorily in  all shops/sections where i t  has been intro- 
duced. The scheme has further been extended to s h a p  
ing and milling sections from 16.4.70 covering 25 more 
wrkers." 6 

1.14. At the instance of the Committee, the Department of Com- 
munications (F. & T. Board) in a note dated 12th Decernbet., 1970 
hrrniJled information regarding increase in production as a result 



sf ' intmdu&..ef beentive &erne separately $or all the three 
workshops at, Bmbay, Jabdpur and Calcutta, .whiuh is as under: 

(i) The information regarding increase in production vis-a-vfs 
incentive wages paid is given below:- 

Year 
Value of additional lnantive 
production (exclu- wagen 
ding cost of paid 

matwial 

(Figures are in Iakhs of rupees) 

(a) Teie~~m, Factory, C.icntta 

19 66-67 . . . . . . .  10.34 1-63 

1967-68 . . . . . . .  10-22 1.34 

1968-69 . . . . . . .  12.30 1.45 

(b) Taltcom. Pactury, Jabdpar 

1966-67 . . . . . . .  12.03 2.82 

1967-68 . . . . . . .  12.15 2.57 

1968-69 . . . . . . .  13.34 2.59 

As regards information regarding increase in production in quantity, 
it may be pointed out that majority of items of production contain 
various mponen ts  invbhhg varfws pro- of manufacture in 
different shopa/section. Some of these shops are under incentive 
scheme and some are not. 'It is, thetefope, dff3cult 'to 'furnish the 
infarmatian regarding quantitative fncmwe in Aliighed products. 
Such information in respect of individual components in units where 
incentive are in force is being collected and will be furniehed 
separ ate1 y". 

1.15. In comection with the visit of the F%blfc kcountaJ '&WG 
mithe 40 Teleccrmmunication Patcory, Bombay hn Witrrbwas:, 1990, thb 



P. & T. Department furnished the following analysis of the working 
of the incentive scheme in Bombay Factory where the Scheme is 
working satisfactorily. 

No. of  .Incentive Savings 
Year workers earned by in man Savings a c d  

covered the worktrs hours 
Rs. in Value In paw* 
- Ugc - 

1968-69 . . . 722 2,38,337 3,56,206 16.72,498 25.63 
(Less due 
to shift~ng 
to new site) 

1.a. The Committee desired to be furnished similar analysh in 
respect of Jabalpur and Calcutta workshops: 

The Department of Communications (P. & T. Board) in a note- 
dated the 12th December, 1970 furnished the following informa4kvn: 

Year 
No. of Incentive Saving in saving ac- 
workers a d  by man hours d 
covered the workers 

In In 
ualut par- 

a t a g e  



(b) Tdecom. Factory, Jabalpur 

The saving accrued in percentage is being worked out and will 
be iurnished to the Committee shortly. 

1.17. The Committee fhd from the data regarding value of addi- 
tional production vis-a-vis incentive wages paid in all the three 
workshops, furnished to them, that the Department was able to 
effect considerable savings in the cost of production as a result of 
the introduction of incentive scheme. However, in order to appre- 
ciate the extent of increase in production achieved the Committee 
would await the statzstics of increase in production in respect of 
individual components in units where incent;ve s-heme is in force. 

1.18. The Committee desire that Government should come to an 
early decision on the introduction of a new category of workers in 
the ferrors foundry shop of the Tele-Communication Factory, Cal- 
cutta and ensure that the incentive scheme registers an improve- 
ment therein in view of the fact that there has been a noticeable 
decline in an already unsatisfactory position in the factory inasmuch 
as the vahe of additional production (excluding cost of material) 
achieved as a result of the scheme has come down from Rs. 12.30 
lakhs in 1968-69 to Rs. 9.26 in I,$@-70. 
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Para 1.107--Sr. No. 24. 

1.19. Referring to the need for a review of the progress of the 
incentive scheme and a realistic fixation of norms for production, the 
Committee made the following observation in para 1.107 of the 
Report: 

"1.107. The Committee appreciate the fact that with raw mate- 
rial shortages that are stated to have occurred, the scope 
for extra production and payment of incentive pay would 
have beem limited. However, the statistics of production 
of major items show that in respect of some items like 
stalks, sockets etc. production in the Calcutta workshops 
in 1967-68 was higher than in 1965-66. The Committee 
would like Government to undertake a review of the pro- 
gress of the incentive schemes with a view to identifying 
the factors that have inhibted the scope far their expan- 
sion, particularly in the Calcutta and Jabalpur workshops, 
so that these would be tackled. To ensure that these 
schemes achieve. their intended purpose, norms for pro- 
duction will have to be realistically fixed, so that addi- 
tional production achieved is comparable with incentive 
wages earned." 

1.20. In their reply dated the 17th October, 1970, the Department 
of Communications (P. & T. Board) have stated: 

"The working of the incentive scheme is being reviewed in 
every meeting of the Board of Management of the Telecom. 
Factories. The norms for production of each and every 
worker have already been Axed." 

1.21. The Canmittee note that the working of the Incentive Scheme 
is being reviewed at every meeting of the Board of Management of 
Te1eeommunieation Factories. The review should be comprehensive 
enough to baing out ths factors that inhabited the scope for expan- 
sion of tbe scbeme in the vuioua units especially in JaMpur and 
Caleutta factories. The Committee desira that necessary follow-up 
action tie a result of such a review should be Wtcnr to, improve tbe 
workbg of tbe dame.  
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Foundry at Calcutta WorkshopPara  1.1244%. No. % 

1.23. In paragraphs 1.108 to 1.123 of their ll2the Report (Fourth 
-Lok Sabha), the Committee had dealt with in detail the working of 
the Foundry at Calcutta Workshop. Referring to its poor perform- 
ance, and the increase in the loss of metal, the Committee rhrsde the 
follcwing observation in para 1,124 of the Report: 

"1.124. The Committee cannot help feeling that in spite of par- 
tial mechanisation of the foundry, the performance of the 
Calcutta Workshop has not improved. The data in the 
Audit Report would show that production of good castings 
in the workshop foundry has come down from 4,030 tons 
in 196566 to 3,238 tons in 1967-68 with a corresponding in- 
crease in loss of metal. The representative of the P. & T. 
Department attributed the higher wastage to the product 
mix of the Workshop and stated that, if the production was 
oriented towards bigger items, the wastage would be less. 
However, i,n the absence of data from the Department 
about actual rejections on various operations in relation to 
prescribed norms, the Committee are reluctant to accept 
this explanation." 

1.24. In their reply dated 30th October, 1970, the Department of 
Communications (P. & T. Board) have stated: 

"No norm for rejection was fixed prior to August, 1969. The 
Manager, Telecom. Factory, Calcutta issued procedural 
orders givwg effect from 1st August, 1969 for recording of 
performances, measures for control and accounting proce- 
dure in the foundry according to which the difference bet- 
ween the total metal charged and good castings obtained 
should not exceed 23 per cent. This includes melting low 
of 7 per cent and scrappage due to runners, risers, spillage, 
laddle residue, etc. to the extent of 16 per cent. The above 
percentage is provisional. 

2. No separate percentages far rejections for different types of 
catings have been Axed. The wastage at different stages to 
the extent of 18 per cent out of 23 per cent of total w d e g e  
can be reused in the foundry. 



3. With norms not having been fixed prior to August, 1969, no 
comparison of rejections relating to period prior to August 
1969 is possible." 

1.25. The Committee regret to note that there were no prescribed 
norms for rejection of iron castings in the foundry pdor to Angust, 
&969. They, however, dehire that the horns fixed in August, 1969 
should be compared with those of other foundries in production units 
of Railways and Defence. The revised ironns should be fixed on a 
realistic basis hdependently by a fairly higher authority in the De- 
partment. 



CHAPTER XI 

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Becommendations 

The Committee are concerned to find that the Postal, and Tele- 
graphs Branches of the Posts and Telegraphs Department are conti- 
nuing to run at a very heavy loss. The loss on the Postal Branch was 
Rs. 6.16 crores in 1968-69 and according to present estimates will go 
upto Rs. 7.06 crores in 1969-70. On the Telegraph side, the loss which 
was Rs. 6.71 crores in 196849, is expected to increase in 1969-70 to 
Rs. 6.86 crores. I t  has been only due to surpluses earned by the 
Telephone Department that these losses have been largely neutralised. 

[Sl. No. 1 of Appendix N Para 1.9 of 112th Report of Fourth Lok 
Sabha]. 

The Committee observe that in spite of enhancement in the Postal 
and Telegraph tariff proposed during 1970-71, these branches are ex- 
pected to operate at a loas. The loss has been estimated at &. 2.27 
crores in regard to the Postal Branch and &. 7.16 crores for the Tele- 
graph Branch. 

[Sl. No. 2 of Appendix IV Para 1.10 of 112th Report, Fourth Lok 
Sabha]. 

In successive reports, the Committee have expresbed their concern 
over the continuing losses incurred by these Branches. These losses 
have acted as a drag on the development of Telecommimication ser- 
vices by eroding the surpluses generated in that Branch. 

[Sl. No. 3 of Appendix IV Para 1.11 of 112th Report, Fourth Lok 
Sabhal. 

Action taken 

The Department is keeping under constant review the f h a d d  
position of the Postal and Telegraph Branches with a view to red@- 
ing their l o w .  Action taken in this regard har already been indi- 



cated in this Directorate Memos. No. 29-2/70-PRP dated 25th Sep- 
tember, and 111-1/69-T.2 dated 8th September, 1970 (copies enclosed) 
in reply to paras 1.12 and 1.13 respectively of this Report. 
[Department of Communications (P. & T. Board) (OM. No. +27/ 

70-B, dated 7-10-1970J. 

&eeormaendatioar 

The progressive deterioration in the working of h e  Telegraph 
Branch also underlines the need for quick measures to reduce cost 
of operations through deta;led studies to be conducted by the Costing 
Cell set up in the P& I! D~rectorate. The Committee would like in 
this connection to invite attention to their recommendations in para- 
graph 1.21 of their Eighty-I:'~fth Report (Fourth Lok Sabha). 
[Sl. 5 of Appendix IV, Para 1.13 of 112th PAC Report IV Lok Sabha]. 

Action taken 

The observations of the Y.A.C have been noted. The Costing Cell 
has already reviewed the t~riffs  vis-a-vis the cost structure of practi- 
cally all the telegraph services and tariffs are constantly being re- 
viewed and revised wherever necessary and feasible. Tariffs for 
phonograms, greetings telegrams, etc. were revised recently on this 
basis. 

[Department of Communications (P. & T. Board) (O.M. No. 111-11 
69-T-2, dated 8-9197V"j. 

The Committee would like to point out that the arears of tele- 
phone revenue are substantid. A sum of Rs. 3.22 crores was await- 
ing realisation as on 1st October, 1969 with Government subscribers 
accounting for a little over 50 per cent of the arrears (Rs. 1.62 m m s ) .  
Tbs bulk of tha recovery from thfs category of suMben, - (i.e. 
Rs. 1.13 cnw) pending for a year or more. The Committee 
would like the Telephone Department to launch a speclel drive for 
liquidating these arrears w i t h  the next six months. This drive 
should also cover anears amounting to Rs. 1.12 crores from other 
subascribem which bave been pending for a year or more. 
[Serial 6, Para 1.20 lob Public Accounts Commttte& (1989-70), 11% 

. Report (Fourth Lok Sam) Appendix l'V& 



Instructions have been isqued to all Heads >f Cirdeb/Districrs to 
make all out efforts to liquidate all arrears upto 1967-68 by the end 
of November, 1970. They have, m this connecticn, been asked also 
to send a special r e p d  showing the progress made in the liquidation 
of arrears every month as from September, 19'10 onwards. Accord- 
ingly, the result of the dzive 80 hwmhed, as desired by the PnWc 
Accounts Committee, will be k n ~ w n  only after soms t~me. This is 
for the information of 'Qho P.A.C. 
[Department of Communications (P. & T. Board) O.M. No. 23-1170- 

TR, dated 25.9-10.1 

In ouccessive reports, the Committee have explpssed anxiety 
over the inadequate utilisation of the installed telephone exchange 
capacity in the country. The experience of the two exchanges at 
Agra and Sinidhi mentioned in the Audit paragraph show how un- 
satisfactory the podtion is. 

The exchange a t  Agra which was expanded by stages between 
February, 1967 and December, 1967 to handle 6,600 lines had a con- 
nectable capacity of 5,930 lines. However, between one-fourth to 
one-sixth of this capacity remained unutilised upto November, 1968. 
Paradoxically, the exchange had during this period on its waiting 
list subscnibers who could have more than taken up the mattilired 
capacity. It was mt till January, 1970 that the exchange was able 
to use its connectable capacity fully. 

The exchange at Sinidih kad Mtewise unutilised capacity ranging 
from about a half to a third of its connectable capacity, with a 
number o"i intending subscribers on the waiting Iist. In fact, the 
exchange has still not been able to utilise Its capacity to the extent 
of about tmflfth. 

The noh-uHHsathn of aupacity in both thee  ,tA&ges shrarP1d 
have resulted in substantial 10% of revenue to Oovamment 0.e. a 
few lakhs of rupee). 

The Committee obseme from the information fwdsbad ky tbe 
P. & T. Dqpartment that about it fJtth oS the 'nomipal' capdQ Of 
telephone exchanges in the country remained unutfliaed as on 1st 
Apr41, 1969. The main difhxilty %at the Oepartmdnt h$s W* 
kacing is in getting adequdte rsupp1ies af rtnderground cables. Due to 



frheir nnn-wN~bflity, t& Department ha; wt bsen aMe to 
takpbme connections ts the extent of 1.5 lakhs,, which wyld 
been w i l y  acoommodPted by the available capaciliy in the syc- 
These represent a fifth of the Fourth Plm target ~f additional cop. 
nections (7.6 liJrhs connections). The loss of revenue involvec 
must be immense. 

The Committee feel that this situation will persist unless energetic 
measures are taken by Government. The annual requirementg of 
the P. & T. Department for cables has over the last three years 
nearly doubled, from 3750 KMs in 1960-61 to 7,350 KMs in 1968-68. 
The only source of indigenous supply, i.e. Hindustan Cables, has not 
been able to meet more than half the requirements. Quick and 
effective steps will have, therefore, to be taken to expand indigenom 
production. The Committee have made detailed suggestions in this 
regard in paras 1.26 and 1.27 of their Eighty-fifth Report (Fourtk 
Lok Sabha). They would like these to be implemented early. 

ESI. No. 10 to 15 of Appendix IV and paras 1.44 to 1.47 of 112th Re* 
-N Lok Sabha]. 

Action Taken 

1. Agra Exchange: The capacity of Agra exchange was further 
expanded from 6600 to 6800 lines on 31-3-70. On 30-9-70, the working 
connections at Agra were 6269, 92 per cent of expanded capacity. In 
addition there were 46 connections temporarily closed due to non- 
payment which could be reopened within a period of 6 months of date 
of cloeursse on paymeat of normal charges in this regard. Thus the 
total committed capacity was (6269 plus 56) i.e. 6325 which is 93 
per cent of 6600. Thus the connectable capacity ha8 thus bRea 
nearly f a y  utilhd. 

SiniQiJi Jkdmage: As regards Sinidih r@wt 4 nominal 
capectty of 30 liaw ov 34-9-79, there were 148 working c o ~ ~ 4 t j m  
md a Wait.int Ibt d 8. These connections on the waithg Ziat are 
mainly the demand in interior Coal-field areas loag o p p  
wire Unes. Efforts are being made to d e n s e  these 8 connections 
inmedia$&. 

The Wtod &mmd &e. working connections plus the waiting Ust) 
at la m, prhep the scheme for further expansSon of the 
e+4ypq@ h l l ~ ~ 2 0 0  b gQO Unes npfpinal capacity, was conceived, w e  
1Y w w  an axrn~@ @nwth of demapd at the rate of 12 per 
rear. Tha dempd was thus expected to grow beyma the copa~ity 
of 200 line8 planned tSll then within a few years. ~ n f o r t u n a ~ i y ,  +he 



telephone demand at Sinidih has come down to 156 now fn place of 
further rising. Thus the capital to the extent of Rs. 27  lakhs has 
been temporarily blocked at this place. This b, however, a nomfnal 
business risk which a commercial Organisation has to take when it 
seeks to plan to meet the future demands by advance planning. The 
blocked capital of Rs. 2.67 lakhs has to be reviewed against the 
annual investment of over Rs. 50 crores a year on telephones. 

3. Cable production. Regarding the expansion of indigenous 
production of under-ground cable the Government has approved the 
project for setting up a few factories at Hyderabad to manufacture 
communication cables with an initial capacity of 5,000 SKMs per 
annum. 

4 Every effort is also being made to ensure that the expansion 
programme of public sector unit at Roopnarainpur gets completed 
early. 

mpartment of Communication (P&T Board) (O.M. No. 14-4169PHA 
dated the 30th October, 19701. 

Recommendation 

The Committee observe that the Telephone Department is losing 
substantial revenue due to its inability to provide facilities for 
metering of calls in some of the exchanges in the country. The loss 
of revenue in respect of just two exchanges mentioned in the Audit 
Paragraph amounted to Rs. 9.4 lakhs per annum. The information 
furnished to the Committee shows that in 21 other exchanges in the 
country, where the line capacity stipulated for introduction of 
meters has been reached, metering facilities have not been made 
available. Besides these exchanges, there are other exchangee 
(number not speci&ed by the P. & T. Department) where the stipu- 
lated capacity has been reached, but meters have not been provided, 
as these exchanges employ a non-multiple type of Ikard wbkh doe@ 
not lend itself to metering. 

The Committee note that, apart from cables, the major bottle- 
neck in iatroducing the metered Bgstem in these exchanges has 
been the ahortage of metres. The major source of supply olt metera 
t the Indian Telephone Industries whi& is at pr-t ad ~ p b b  
of meeting the Departmeate regdmnmb in full. Ths 
have, in para 2.26 of their Fortieth Rsport (Fourth Lak &tbhi) 
already touched on the need to encourage othw sowca of 1upP81 of 



netem available in the country. The Committee would like Govern- 
ment to draw up a programme for this purpose, so that metering 
facilities could be expeditiously introduced in all the exchange 
where the stipulated line capacity has been reached. 
[Sl. No. 1% & 17 of Appendix IV-Paras 1.58 & 1.W of 112th PAC 

Report 1969-70, N Lok Sabha]. 

Action Taken 

With regard to the availability of adequate number of meters, 
the matter had been taken up with MIS Indian Telephone Industries. 
Apart from making efforts to improve their own production of the 
subscribers' meters, they have also succeeded in establishing a source 
of supply from an ancilliary industry. As a temporary measure' 
P. & T. is taking action to import 2 lakh subscribers' meters. The 
Department is also exploring the possibility of manufacturing meters 
in the P&T Telecom. Factories. 

2. With these steps it is hoped that the position of supply of 
subscribers' meters would improve in the next two years. It is hoped 
that it will be possible to introduce metering in the existing C.B. 
multiple and auto-exchanges as they reach the stipulated in capacity 
from 1972 onwards. 

3. As already stated these steps will take sometime to take effect. 
On the basis of calls that generate in a 300-lhe exchange at which 
capacity measured rate system is being introduced, the &partrnent 
suikrs from loss in revenue for the rate system having not been 
introduced. The loss is estimated to be little less than Rs. 100 per 
subscriber per annum and on the basis of data available for the year 
1969-70, the reduction in the revenue on account of exchanges not 
being metered could be estimated at Rs. 24 lakhs. The Department 
had to decide whether to expand the capacity of the exchanges 
without metering facilities and thus provide service to the pros- 
pective subscribers and earn revenue flowing from these exchanges 
on flat rate basia or deny the service as well and to lose the revenue 
in the absence of meters. It was felt that it would be preferable to 
continue to provide the service even on flat rate basis for the tlme 
being and intFoduce metering as early aa podble. - 



guarantee to cowr their obligations to Department. As an agreement 
covers three or four succes-ive issues of a directory, it is emdntial to 
ensure that the bank guarmtee runs for the full period* of the 
agreement and further that the Department is not left without 
adequate guarantee, should the guaratee be invoked for default on 
the part of the agent in remitting Government's share of revenue in 
respect of the earlier issues of the directory. The Committee note 
that in the case mentioned in the Audit paragraph there were dim- 
culties of this nature and the Ministry of Law, who were consulted. 
advised the Department to carry out modifications to the standard 
form of the agreement, so that Governments interests could be fully 
protected. The Committee would like suitable action to be taken 
in this regard. 

(iv) The Telephone Directory Standardisation Committee had 
painted out that there were "Adventurers" in the adverWng tkld 
wh,m it was necessary to eliminate. Two cases of default by aqents 
have so far come to the Committee's notice: how many other such 
cases there have been is not known, as the Deptt. have not furni9hed 
information on this point to the Committee. However, to protect 
itself against unscrupulous agents, the Department should cowider 
raising the quantum of earnest money to be furnished by the agents. 
The provisions in the agreement regarding recovery of liquidated 
damages should also be made sufiiciently stringent to operate a s  a 
deterrent against the tamptation on the part of agents to &lay remit- 
tance of Government dues. Failure to make payment of Qoverament 
dues in time should entail liquidated damages which should fnvaria- 
bly be collected. 

[Sl. Nos. 19(iii) & (iv) of Appendix IV. Paras 1.84 of 112th PAC 
Report 1869-70 (Fourth Lak Sebha) J. 

(iii) Aution has already been taken ba tosue neressery instnrc- 
tiom for incorporation of a suitable amendmezlt to the bank par- 
an* form as advised by the Ministry cU Law. 

(iv) The P&T Board has accepted the p r o p 4  of the Tdlephone 
DiIwtQry Standardbtim ommitkc rypclaQlmg rdsd.q Ctte qtlrilnknn 
of earaast marwy. Inetrzlctions in thfs respect are under issue. As 
regards provision in the 151Fepemc31Ft l=egwding recovery of liquidated 
damages, it may be stated that this aspect was gone into in rugicbnt 
.detail &out a year and a half back. h a rw?t d advice d the Law 
Ministry it waq d&& to tnmrporste i& ag&tt~amt ~ 1 %  tdPs 



advertising a p t  a clause that interast would he charged at the rat@ 
q$ 12 per cent to the advertising agents, should thpy dplay payment 
of thq Goverqment share of money. The banis pn which the rate 
of interest at I;! per cent was decided was that on the one hwd it 
should be deterrent enough to the advertising agents ban$ w- 
what higher thw the market rate and on the dher the impositjon of 
such an interest should not be questioned by a Court of Law. The 
instructions in this respect were issued only on 15.11.1968. As tho 
effect of this change is yet to be known, it is not proposed to make 
any changes in the existing rules at this stage. 
[Department of Communications P&T Board O.M. No. 27-3168-PHB- 

Coll. 111 dated the 30th October, 19701- 

Recommendat'on 

The Committee are disturbed to find that test-checks carried out 
by the Department have brought to light shol? collections in public 
call d c e s  in respect of metered calls, ranging from 2 per cent to 87 
per cent in different telephone circles. The Committee recognise of 
course that this could be due to several factors, not the least of 
which is the fact that unscrupulous elements have found ways to 
make calls without paying fur them. To minimise the possibility of 
such misuse, the Department are stated to be experimenting with a 
new type fo pre-payment coin box to be installed fn these oaU oBB- 
cw. The Corn* would like to be apprised of the results of the 
r~tperhemb and the ~fers taken by the Deprttn-t in the light of 
~ F s s u P b .  
[Sl. No. 20 of Appendix IV-Para 1.91 of 112th PAC Report 1969.70 

Fourth Lok Sabha)]. 

Action Taken 

(i) The Bombay Telecom. Factory has developed a pre-payment 
type coin Collecting Box. The working of the prototype C .C .B. has 
been i d  to be rotishetory in the factory tests. It is ia to be 
pat an deid trial. I 

[Department of Commu~fcations P&T Board O.M. No. 7-2/70-PHA 
dtited % October, 19'7UI. 

r 
nbcdmmanb.tton 

The Committee apprrecfnte the fact that, with raw material w- 
w that y e  stated to have occurred, the 8mpe for extra pra8uctiw 
@ad qmqmt 4 i')ceative pay would have been hmited. Howeve, 
the statistics of pductlon d major items show that in respect at 



some items like stalks, sockets etc. production in the Calcutta Work- 
shop in 1967-68 was higher than in 1965-66. The Committee would 
like Governxnent to undertake a review of the progress of the fn- 
centtve schemes with a view to identifying the factors that have in- 
hibited the scope far their expansion, particularly in the Calcutta 
and Jabalpur Workshops, so that these would be taclded. To ensure 
that these schemes achieve their intended purpose, norms for pro- 
duction wiU have to be realistically fixed, so that additional p 
duction achiwed is comparable with incentive wages earned. 

(SL No. 24 of Appendix N Para No. 1.107 of Report 1969-70). 

Action Taken 

The working of the incentive scheme is being reviewed in every 
meeting of the Board of Management of the Telecom. Factories. 
The norms for production of each and every worker have already 
been fixed. 

[Department of Communications (P&T Board) O.M. No. 15-5170- 
TF/II dated 7-10-19701. , 

The data about the cost of production of major items in the work- 
shop shows that the unit cost has gone up in respect of as m y  aa 
20 out of 28 items between 1966-67 and 1968-69. The increase in 
unit cost has been particularly marked in respect of Merent types 
of channel iron brackets, sole plates and charging boards. The 
Committee would like steps to be taken by the Department to bring 
down the cost. 

(Sl. No. 26 of Appendix IV para 1.125 of 112th Report, 198870). 

Action Tnken 
The rise fn the ccrst of production is mainly due to h m m e  in tba 

prices of raw material from time to time also i ~ ~ ~ r e & ! l e  in thQ wage 
bills of the workers. While the management is vigilant about the 
unit cost of production, all the concrete efforts and remedial mea- 
sures are nullified by the soaring prices of raw mateaiale and fn- 
crease in the wage bills. However, a prwgmmme af cost nd&a 
of some of the items for implementation during the curreat y e  bus 
been drawn up. 



The Committee can see no justification for the District Manager, 
Telephones having appropriated for use in his own oWces tele- 
printers supplied to him for allotment to subscribers in the wafting 
list. The needs of the public should have received priority over de- 
partmental re$rements, particularly when there was a waiting li& 
of customers. It has been stated by the Department that the in- 
stallation of these teleprinters had brought about a saving of 
Rs. 10,638 in annual expenditure. The Committee find this explana- 
tion ingenous but unconvincing. Besides it is apparent from the 
reply given by the Department that the teleprinters would have 
been put to better use by the subscribers. 

The Committee would like steps to be taken by the P&T Depart- 
ment to have these teleprinters withdrawn from Departmental use 
and supplied to the customers. 

The Committee are not convinced by the explanation of the De- 
partment that District Manager, Telephones, Hyderabad, had taken 
these teleprinters for experiments and no special sanction was re- 
quired in this case. The Department itself had accorded ez-post- 
facto sanction. 

[Sl. Nos. 27 & 28 of Appendix IV, Para Nos. 1.134 & 1.135 of the 112th 
PAC Report (Fourth Lok Sabha) 1. 

Action Taken 

1. The observations of the Committee have been noted. 

2. The teleprinters have been withdrawn from Departmental use 
with effect from 4th July, 1970, and taken over for use in the Hyde- 
rabad telex Exchange for allotment to the customers. 

[Department of. Communications (P&T Board) O.M. No. 49-2/88-T-I 
dated 11-10-19701. 

Recommendations 

The Commfttee note that bulk of the losses d the P&T Depart- 
ment were c a W  by thdte and moatly they were uf capper wire. 
'h thefts on this account have  ached alarming proportions: thsy 
hrve shot up from ZL. 16.90 la& in 1 9 W  to Rs. 72 .4  l a b  in 
11W7-6B. 'P$Q Committee appreciate that this is primarily a Iru 
alld order problem, as the thefts are perpetrated by gangs movhg 
f ,om place to place. Regular patrolling and better wmiinatlon 



with the police authorities might check these thefts. The Commit- 
tee would also like Government to consider whether the penalty 
for these thefts, which is proposed to be made more stringent by en  
amendment to' the "Telegraph Wires (Unlawful Possession) Act, 
1950", could be made even more severe, as the Department have ex- 
pressed the view that even the proposed amendment may not offer 
much relief. 

[Sl. No. 29 (Para No. 1.143) of Appendix IV of the 112th Report 
of 1969-70 (Fourth Lok Sabha)]. 

Action Taken 

A draft bill containing an amendment to provide more severe 
penalty to the copper wire thieves is pending consideration before 
the Lok Sabha. The effect of this enhanced penalty will be wat- 
ched for sometime, after the amendment is finally passed, and if 
found necessary, suitable action for further enhancing the penalty 
will be taken. 

[Department of Communications P&T Board U.O. No. 1-20/70-NM 
dated the 7-8-1970]. 

Recommendat ions 

The Committee have already suggested in their earlier reports 
the progressive substitution of copper wire by copper weld wire and 
aluminium conductor steel reinforced wires, so that the inducement 
to thefts could be minimized. The Committee trust that a scheme 
for this purpose will be implemented by stages to cover within a 
stipulated period all alignments using copper wire. 
[Sl. No. 30 (Para No. 1.144) of Appendix IV of the 112th Report of 

1969-70 (Fourth Lok Sabha) 1. 
Action Taken 

(1) A scheme for manufacturing copper coated steel wire in the 
country in collaboration with a Japanese Rrm has been flnalieed. 
The trial production, it is hoped, may start in 1971-72. 

(2) This Department has also started using aluminium wires. The 
type of wire is in short supply at  the moment. Out of the Ilmftd 
quantity obtained so far, 20, 280 Km hss been allotted to dif lmt  
circles for replacement of capper wires in sections sevarely P i f d  
by thefts. 10,100 Km of copper wire has already btben replaoed bt? 
Aluminium wire during 1969-70. 



(3) A programme for progressive replacement of all avpafable 
copper wire on telegram alignments by wire ACSR or copper weld 
is being d r a w  up. Depending on the availability of the wire 
ACSR/Copper-weld, the programme may take six to ten years for 
completion, 

[Department of Communications (P&T Board) U.O. No. 1-20/70- 
NM (i) dated the 7-8-1970]. 

The Committee note that defalcations or frauds caused a loss of 
Rs. 19.43 lakhs in 1967-68 as compared to Rs. 14.25 lakhs in 1966-67. 
Savings Banks frauds alone accounted for a loss of Rs. 5.76 lakhs and 
the number of cases of such frauds increased from 250 in 1966-67 to 
319 in 1967-68. The Committee note that the Department are alive 
to the need to take precautions to avert frauds of this and other types 
and trust that constant vigilance will be maintained. Deterrent ac- 
tion should also be taken against all departmental officials found to 
be involved in such cases. 

IS1. No. 31 of App. IV-Para 1.51 of 112th P.A.C. Report 1969-70, 
(Fourth Lok Sabha) 1. 

Action Taken 

Pursuant to earlier recommendations of the Public Accounts 
Committee, the Department has been exercising effective vigrlance 
over the cases of loss and fraud by conducting quarterly reviews at  
the PIT Board level. Special attention is paid to cases involving 
large amounts. Instructions have been issued to tighten up the 
supervision and taking remedial measures as and when called for. 

These instructions have been reiterated recently. All concerned 
have again been directed to take deterrent action against depart- 
mental and extra departmental officials, found involved in cases of 
losses and frauds. 

A copy of the said instructions is enclosed. The observations of 
the committee regarding the need for deterrent action in such cases 
has been noted and would be acted upon. 

TDepartment of Communfcations (P&T Board) (OM. No. 142/66- 
INV dated 284-19'10)]. 



INDIAN POSTS AND TELSGRAPHS DEPARTMENT OFFICE OF 
THE DIRECTOR GENERAL OF POSTS AND TELEGRAPHS 

Sardar Square, Parliament Street, New DeIhi-1. 
No. 142  168-Inv. Dated 16-7-1970. 
To 

AU Heads of Circles. 

SUBJXT: -Recommendation of Public Accounts Committee (1969-70) 

Your attention is invited to the instructions issued vide this 
Directorate letter No, 14-11WInv dated 30-4-69 wherein it was em- 
phasized that all heads of circles should review the situation in their 
circles and adopt remedial and preventive measures to plug the 
Impholes in the working of the offlces under their jurisdictions SO 
that mischief monger from among the departmental and extra de- 
partmental officials may not get an opportunity to commit such 
offences as may put the department to a loss of Govt. money. I t  
has been observed that despite the issue of these instructians the 
cases of fraudsfdefalcations particularly on the savings bank side are 
still on the increase. 

2. The Public Accounts Committee have observed that the de- 
partment are alive to the need to take precautions to avert frauds 
of all types and further hoped that constant vigilance would be 
maintained and deterrent action taken against all departmental offi- 
cials found to be involved in such cases- 

3. Pursuant to the recommendations of the Committee it is re- 
quested that all Heads of Circles should make all out efforts to 
minimise the incidence of losses and frauds and take deterrent ac- 
tion against the departmental as well as extra departmental ofkials 
found to be involved in such c w .  

4. Suitable instructiol~) may a h  kindly be issued to all con- 
cerned to tighten up supervision at all levels. Deterrent action 
should also be taken against the supervi~org officials if lack of sU- 
pewision on their part facilitates frauds resulting in b a  to the GoV- 
ernrnent. 

The Committee are not happy a+t prolonged and L n P r u c W  
investigations that took place in these cases of thefts which in~alvM 



a loss of Rs. 1.44 l a b .  There was delay of two to eight months in 
investigating these cases departmentally befme the matter was re- 
pow to the police. There was a further delay of over a year an 
the part of the police authorities in completing the investigations, 
before the cases were finally closed. The Committee take a serfow 
view of such delays in cases of theft or shortages. Better liaison 
will have also to be maintained by the Departmental authorties with 
the police to ensure swift investigation of all cases. 

ESI. No. 32 of App. IV and Para 1.157 of 112th PAC Report-IV Lok 
Sabha) 1. 

Action Taken 

Suitable instructions in the matter have been isqued to subordi- 
nate units to avoid delay in departmental investigation of theft 
cases and also in making reports to police. They have also been 
instructed to keep better liaison with police for ensuring swift in- 
vestigation by that agency. 

[Department of Communications (P&T Board) (O.M. No. 29-5/69- 
NA dated, 12-10-1970]. 

Recommendations 

Though the amount of overpayments in +h:s c a ~ r  was not large, 
the Committee feel that thr irregularity which c-ccurreci was serious 
in nature. In 77 cases, covering a number of empioyres who were on 
leave between April, 1966 and October. 1968, a test-check by Audit 
revealed that duty pay had been paid to the emp! 1: PC> for pe r id s  
when thry were actually on leave. The fvct that thl:; occurred 
over a period of two years and that the irrcgulsrity was rectified 
by the Department only after audit raised !hr m.4ttt.r shows how 
careless the Department had been in preparing the pa>?-bills. Ap- 
parently not one of the 77 employees pointed out at nnv time that 
they had been paid duty-pay for periods during which they were on 
leave. The Committee would like the Department to investigate 
these cases and fix responsibility for the negligence that occurred. 

(S1. 33 of App. IV-Para 1.165 of 112th PAC Report-N Lok Sabha). 
Action Taken 

The cases referred tu above have been investigated. All recover- 
ies of overpayments of leave salary have since been made. The ma- 
ponsibility for the lapses has also been Axed and disciplinary $meed- 
ings against the defaulters are being initiated. 

lhpat%ment of Camrnwnications (P&T Board) O.M. No. 10-2-8943 
dated 25-B-1&70). 

3aae (M) L.S.--9. 



In the Committee's opinion this was a case of bad planning. The 
construction of quarters was undertaken without any detailed sur- 
vey of the site or preparation of structural designs or drawings. 
Designs and drawings for the work, which was lo be completed by 
November, 1961, were supplied by the department. to the contractor 

-only in February, 1963. The contractor abandoned the work shortly 
thereafter as the passage of time had rendered the rates he has 
originally quoted unremunerative. The Department also at  this 
stage became aware that the site of construction wn: liable to flood- 
:ng in monsoon and took up through another contractor construc- 
tion of a bund which was completed in Julv, 1965. The building 
work was thereafter taken up and ultimately cq?mpletecl in April, 
1966. The delay of over four years cost the Government about 
Rs. 60,000 on various counts. 

The Committee cannot help feeling that ;I de!a.; of this order 
in a petty work of this kind reflects badly on the method of work- 
ing in the Department. 

[Sl. Nos. 34 and 35 of Appendix IV and Para Nos. 1.171 and 1.172 
of 112th PAC Repqrt (Fourth Lok Sabha)]. 

Action Taken 

Remedial measures have already been taken by creating a 
separate Civil Wing in the P & T w.e.f. 1st July, 1963. Action has 
also been taken for adequate augmentation of the Civil Wing and 
issue of necessary instructions to ensure that where the site condi- 
tions necessitate, action should invariably he taken for arranging 
earth filling, construction of a p m  roeds eb:. before building 
construction work is actually started. 

To emphasise the importance of the above instructions, obser- 
vations of the P.A.C. have been circulated vide this ofilc\e 
No. 18 (2) 63-W (P&T) ! 1677 dated 7th July, 1970 (copy e n c l d )  
reiterating that earlier instructions regarding detailed surveying of 
sites and filling of low-lying areas and construction of approach1 
roads (where necessary) should be rigidly followed. 

[Department of Communications (P&T Board) O.M. No., 7 (16) 6&.W 
(P&T) , dated 2 8 - 8 - ~ ~ ~ -  



DIRECTORATE GENERAL OF POSTS AND TELEGRAPHS 
(Civil Engg. Wing) 

Works Section 

No. 18 (2) 63-W (P&T) j 1677 Dak Tar Bh([zoan, Parliament St.  
Dated, New Delhz, the 7-7-1970 

SUBJECT: Extra expenditure because of delay in completion of works .  

In case of a project, some building works were taken up but com- 
pletion thereof was abnormally delayed resulting in extra expendi- 
ture. The delay was namely due to the fact that in the coilrse of 
execution it was observed that the area was subject to flooding and 
t onsequently the construction work could not proceed due to diffi- 
culty of storage space for building materials and approach roads etc. 
and to some extent on account of late issue of structural designs. 
Had detailed survey of the site been conducted initially, correct 
planning would have been possible and necessary works like protec- 
tion of the site from water logging and construction of. approach 
roads etc. could have been done before takinq up thc building 
construction work. This in turn would have avoided the delay in 
the completion of buildings and the consequent additional ex- 
penditure. 

The matter came up before the Public Accoants Committee and 
they have criticised the Department for the same. An extract of their 
observations is enclosed. 

In this office Memo No. W (P&T)9(27) fB'47 dated 27th December, 
1965 importance of furnishing correct site particulars/surveys was 
stressed. This point was subsequently reemphasized in this ofice 
Memo Nos. 9 (27) 63-W (P&T) l1396, dated 15th April. 1967 and 
W(P&T)-7(12)6$12920 dated 5th August, 1967. Further, in this office 
Memo No. W (P&T) -18 (2) Mj3896, dated 5th November, 1966, it was 
enjoined and all concerned that normal facilities like approach roads 
and fllling up of earth in low lying areas (where necessary) should 
be given prior attention to facilitate building construction work. 

Attention of all the S.Es. and E.Es. is once again invited to above 
KMmtfqned OiRce Memas, and it is reiterated that the instructions re- 
garding conductlm of correct and detailed surveys of sites ns also 



about Alling up of low lan'd and construction or approch roads prior 
to taking up  of actual building construction as contained in the said 
circulars should be followed rigidly. 

This may please be brought to the notice of all concerned. 
Sdl- 

Chief Engincw (Civil) P&T. 
Encls. As stated. 
To 

1. The Superintending Engineer (P&T!, Civil Circle No. I, 
New Delhi'No. 11, BombaylNo. 555, Ca1c11tta:Nn. IV, New 
Del hi. 

2 The Executive Engineer, P&T, Civil Aviation No. I New 
DelhiiNo. 11, New DelhilNo. I, Bombay:No. 11, Bombayl 
No. I, CalcuttalNo. 11, CalcuttalMadras Li~cknow~Hydera- 
bad:Patna/Indore jBangalorei Ambalal Ahme4abad Electrical 
Division, New DelhilElectrical Division, Cdcutta. (with six 
spare copies). 

3. The survey of Works I~IIlIIIlIV under $.E. I (P&T) New 
De1hilS.W. (Civil) under S.E. I1 BombaylNo. III Calcuttal 
No. IV, New Delhi, (With six @are copies). 

4. The S.O. A&C, Civil Engg. Wing. P&T. New Delhi. 
5. The S.O. (W) C.E. Wing P&T, New Delhi. 
6. File No. 7 (16) 68-W (P&T) . 

Extract of P.A.Cs Ohservat .on.; 

1. In the committee's opinion this was a case of bad planning. 
The construction of quarters was undertaken without any detailed 
survey of the site or preparation of structural designs or drawings. 
Design and drawings for the work, which was to he completed by 
November, 1961, were supplied by the Department to the contractor 
only in February, 1963. The contractor abandoned the work shortly 
thereafter as the passage of time had rendered the rates he had 
originally quoted unremunerative. The Department also at  this stage 
became aware that the site of construction was liable to hoding in 
mon:om and took up through another contractor constru~tiop of a 

which was completed In July, 1965. The building work ,. was 



thereafter taken up and ultimately mmpleted in April, 1966. Thr 
delay of over four years cost the Government about Rs. 60,000 an 
various counts. 

2. The Committee cannot help feeling that a delay of this order 
in a petty work of this kind reflects badly on the method of warkingking 
in the Department. 

The Committee observe that there was a failure on the part of the 
Chef  Controller of Telegraph Stores to cancel orders placed in 
November, 1962 for voice frequency repeaters, supplies of wh~ch 
were accepted even after they had beuome obsolete. The orders 
specified supplies, in 1963-64 and by 1965 these repeptern had become 
obsolete, due to a change in technology. With some car-,, anti tetter 
liai~on with the fleld offices which had originally indented for these 
repeaters, the Chief Controller could have cancelled a part of the 
order (for supplies which were actuaQy m d e  after 1965). The Com- 
mittee note that Government themselves have come to the concla- 
sion that there was a definite lapse in this regard. The Committee 
would like ~overnment to take suitable action in the li@t of this 
Anding. Government &uld also investigate wby none of the in- 
dentqra asked for cancellgtion a£ the supply orders after lbbh an# 
take appropriate actioq. 

(Sl. No. 37 of Appendix IV and Para 1.184 of 112th PAC Rep& 
Lok Sabha) . 

Achon Taken 

The Chief Controller of Telegraph G W s  has been instructed to 
?wdertake a c y c W  review af the orders vis-a-vis demands and ofk. 
take. This will enable that o @ q q  weed out/modify orders for PbqW 
moving/non-moving/obsolescent items. 



invited to para 1.180 of the 112th Report and our note: i~ the Com- 
mittee wherein it has been clarified that the Chief Control!er of 
Telegraph Stores had acted on forecasts from field officers in placing 
b e  order in 1962 for requirement during 1962-64, but before accept- 
ing delayed supplies after 1964, he had not ensured if the demand 
had continued to exist. The situation therefore stemmed from the 
fact that the Stores Organisation did not carry out periodic review 
of its orders vis-a-vis demands and off-take. The deficiency is sought 
to be made good by the issue of instructions mentioned in para 1 
supra. 

Incidentally all but 16 Nos. have been disposed of-45 Nos. to the 
Railways on sale. It is expected that these 16 Nos. will alno be dis- 
posed of shortly. 

[~epartrnent of Communications (P&T Board) No. 29-469/NA dated 
New Delhi, the 23rd October, 19701. 

Recommendations 

While the Committee agree that the Department was justified in 
having ignored the lower offer of firm 'A' in the light of  the firm's 
subsequent performance, they would like to point out that the methcd 
followed for placing orders with firm B and C was not quite in' c m -  
fonnity with the accepted procedures. For one item of store firm B's 
offer was in the first instance relatively lower. Orders were placed 
by the Department for this item on firm 'B' as well as on firm C by 
asking firm 'C' to reduce its rate to bring it on a par wit!] that of 
firm 'Be. This was clearly tentamount to negotiation and ~mder the 
rules, the Department was procluded from negotiating with firm 'C', 
as it was not the lowest tenderer. In any case, if negotiations had 
thus been resorted to, an opportunity should in fairness ought to 
have been given to other eligible tenderer8 also. 

For the second item of store, for which Arm C's quotation W& 
lower than Ann B's, the Department took cognisance of a reductkrr 
in rate offered by firm C, after the opening of tenders. Thie violatad 
the sanctity of the tendn procedure. Having thur departed lhrQoD 
tbe recognised pmcdure for processing tenders, the Departmoat dWI 
not take the step of rtarting negotiation6 with O W ,  6nelndhg firm 
'B' which could have been asked to reduce it$ rate to the level of fbra 
' Had that been done, the Department might have saved Ra. 18m 

The Committe6 would like the h p a r t p w l t  to irsw ~~bmrstiaol$ 
to ensure that in future the recognized p r d w c  fat eccepturcs bC 



tenders is Edlowd and that, if negotiations are conducted with 
parties other than the lowest tenderers, other eligible tenderers are 
given a similar opportunity. 

(Sl. No. 38-40 of Appendix IV-Para No. 1.199 to 1.201 of 112th PAC 
Report, IV Lok Sabha). 

Action Taken 

Suitable instructions have been issued to all officers concerned to 
ensure that in future the recognized procedure for acceptance of 
tenders is followed and that if negotiations are conducted with parties 
other than the lowest tenders, other eligible tenderers are alsc given 
a similar opportunity. The existing instructions regarding conduct 
of negotiations with lowest tenderers have again been reiterated. A 
copy of the instructi,ons issued vide No. 29-3/6&NA dated 17-9-70 is 
enclosed. 

IDepartment of Communications (P&T Board) (O.M. No. 29-3/68- 
NA dated 23 October, 19701. 

INDIAN POSTS TELEGRAPHS DEPARTMENT 

OFFTCE OF THE DIRECTOR GENERAL POSTS & TELEGRAPHS 

Dated: New Delhi-I. the 17th Sept., '70. 

The Chief Controller of Telegraph Stores, 
3A, Chowdnghee Place, 
Calcutta--IS. 

SUBJECT: -P.A.C. Report 1969-7QConditions/Recommendations in 
the matter of Purchas~  of A. V. Rs. Para 19-Audit Report 
P6T1988. 

Ref:-Your OfRce letter No. A. SII 9/28 dated 3.3.70. 

'TIM Committee has concluded as follows:- 

1. The method followed for placbg orders with Anns E Rut- 
tonaha Q Co. (P) Ltd., and Forbes Forbes Compbell & 
Co. was not quite in conformity with accepted pmcedum. 



Fbr one item of store offer from E. Ruttollgha & Co. (I?) 
Ltd., was in the first imtance relatively lower. &dew 
were placed for this item on this Pirm as well as on Forbes 
Forbes Compbell & Co., by asking the latter to reduce ita 
rate to bring it on a par with that of the former. This 
was clearly tantamount to negotiation and under the 
Rules, no negotiations could be had with Forbes, Forbes 
Compbell and Co., as it was not the lowest tenderer. If 
for any reasons, negotiations had to be restored to in 
fairness, an opportunity should have been given to other 
eligible tenderem also. 

2. The sanctity of the tender Procedure has been violated 
inasmuch as for the second item of store for which the 
quotation of M/S. Forbes, Forbes Compbell & Co., was 
lower than that of 'E. Ruttonsha & Co. (P) Ltd., Cogni- 
sance was taken of a reduction in r a t  offered by the 
former after the opening of tenders. Having thus &- 
parted from the r-cognised procedure for processing 
tenders, the step of starting negotiations with others in- 
cluding E. Ruttonsha & Co. was not taken, the latter 
could have been asked to reduce the rate to the level of 
Forbes, Forbes Compbell & Co. Had this been done, the 
department might have saved Rs. 18,900/-. 

It is accordingly enjoined that in future the recognised proce- 
dure for acceptance of tenders be followed and that, if negotiations 
are conducted with parties other than the lowest tenders, other 
eligible benderers be given a similar opportunity. 

A copy of rules on Negotiations with lowest tenderem as obtain- 
ing at present is enclosed for guidance. 

Copy t0:- 

1. AZ1 Heads of ~ l c ~ ~ l e p h o n e  Districts nrid Aaolfrdetr* 
, . tive Officers for informtion m d  guidance. .+ &- 

hrstt. ChM ERgbteer (T) - 



. Golp~ of kt@ 80. 42/02/59-NA dated the 23~6 October, 1981 
m. Ch&f Eagineer (T), P & T Directorate, W w  Delhi to 

all Naadg of CircledTel~hane Distts. 

SUBJECT: Negotiations with tenderer8 

The question as to whether it would be proper to enter into mgo- 
tiations with the lowest tenderer has been under examination for 
some time in consultation with the Ministry of Law and Associated 
Finance. 

It has been decided that negotiations with the lowest tendered 
with a view to bring down the prices in respect of items for which 
he has quoted unduly high rates is permissible and unobjectionable 
in law even after opening of the tender. Such negotiations should, 
bowever, be restricted to the lowest tenderer only. In this c o r n -  
tbn, a reference is invited to para 426 ( i )  of the P & T Manual Vol- 
ume I1 and provisions of which would no more be applicable in case 
of negotiations with the lowest tenderer in the circumstances men. 
tioned above. 

Further Note: 

The matter was again referred to the Finance during 1969-70 and 
they have clarified that the P & T authorities could enter into nego- 
tiations with the lowest tenderer with a view to bring down pricea 
in met of only such items for which he quoted unduly high rates 
compared to other tenderem. It has, however, been made clear that 
for such negotiations it is necessary that a provision should invaria- 
bly be made in the tender enquiry from to the effect that acceptance 
of all items or any of the items mentioned in the tender would be 
optional. 

The Committee feel that Government should have at least asked 
the supplier to reduce his rates before extending the delivery period 
stipulated in the contract, particularly as it has became evident by 
that time (through rates offered for identical stores in another ten- 
der) that there had been a fall in prices. The argument of the 
]Department that they wanted to avoid litigation and keep mom 
than one ~ouree of ruppEy going it not convincing. Tht supplier had 
in this caee dearly failed to comply with the terms of delivery aad 
h e r n m e n t  WM therafore, under no obligation to extend the 



period of delivery. Moreover, the store in question is a battery 
eliminator which appaqntly is not an item of production for which 
sources of supply are restricted. As the amount of extra expendi- 
ture involved is small (Rs. 15,000) and the supplier was a small- 
scale unit, the Committee do not wish to pursue the case further. 
Government should, however, ensure that purchase officers keep 
Government interests in mind while offering concessions to sup- 

pliers. 

(Sl. No. 41 App. IV and Para 1.204 of 112th PAC Report, IV 
Lok Sabha) . 

Action taken 

The directions of the P.A.C. have been noted and the Chief 
Controller of Telegraph Stoms instructed to ensure that the points 
made out by the Committee are carefully followed by him and.& 
wrchase ofllcers under him in future. 

IDepartment ,of Communications (P&T Board) O.M. No. 2 9 4 / 6 S _  
NA (Pt) Dated, 12-10-19701. 



RECOMMENDATIONS/OBSERVATIONS WHICH THE COM- 
MITTEE DO NOT LIKE TO PURSUE IN THE LIGHT OF TWE 

REPLIES OF GOVERNMENT 

Beeommeadations 

The Committee have already, in paragraph 1.8 of their Eighty- 
fifth Report (Fourth Lok Sabha) asked Government to come to an 
early decision on the important question raised by the P & T Tariff 
Enquiry Committee as to the duration of trial period for losing past 
offices. A decision on this point does not brook further delay. The 
question of economising on operational expnditure of this Branch, 
through standardisation of jobs and introduction of modern techni- 
ques should also receive urgent consideration of the Department as 
suggested in paragraph 1.13 of their Eighty-fifth Report (Fourth Lok 
Sabha). 

(SI. 4 of Appendix IV para 1.12 of hundred and twelfth Report-IV 
Lok Sabha). 

Action Taken 

In paragraph 1.8 of their Eighty-Fifth report (Fourth Lob Sabha) 
the Committee asked the Government to come to an early decision 
on the question raised by the P 6 T TariBFs Enquiry Committee as 
to the duration of trial period for loPfng post o5cea 

The drecislon taken by the Government in thiq matter is that the 
existing trirl par id  of 10 yew, for the h t  Ofgces in the nnvt amas 
wfll continue for the h e  bdng. A reply in thia conncctforr has 



already been given to t.4 Committee in this Directorate's 0. M. No- 
19-1/69-PRP, dated 19-6-70, a copy of which is enclosed for ready 
reference. 

As regards the other recommendation of the Committee in para- 
graph 1.13 of their Eighty-Fifth Report (Fourth Lok Sabha) regard- 
ing economy on operational expenditure of postal branch, the reply 
of the Government has also been sent to the Committee in this 
Directorate's O.M. No. 19-1/70-PRP, dated 27-8-70 a copy of which 
is enclosed for ready reference. 

pepartment of Communications (P&T B~ard) O.M. No. 19-2170-PRP 
dated 25-9-1970]. 

The Committee are exercised to flnd that the losses in the work- 
ing of the Postal Branch have been progressively increasing. The 
losses amounted to Rs. 1.28 crores in 1964-65, Rs. 8.34 crotes in 
1-7 and B. 14.12 c r m s  in 1967-68. The deteriorating position 
sugge- the need for urgent and concrete steps to arrest the losses. 
In this context, the Committee are unhappy over the delay in taking 
a decision on the important question raised by the P. & T. Tar* 
Enquiry Committee as to how long losing ppst ofRces should be 
retained on trial basis. 

61. No. 2 of Appendix Para 1.8 of 85th ReporeIV Lok Sabha). 

The mhin reco-datian nt the, P. & T. T M s  Elfquiry COT- 
mittee in respect ~f un-r&mrative paces yas that the nasdrnum 
trial period and the bib of-the loss for buch ofaces should be Axed 
more realistically. Thqr expressed the view that normally a period 
of four yeam pr so should be considppd hwgb ,for eseeesiOg ah* 
NQ a m @  oface hwdwdeged trpfaC wd h, bqmq re- 
qve. * CQpMittee ILoqcaVlrn~d. k t  tbe 0QenW .nd - 
mance of such adkces shodd be subject to a mintmum gumante46 
iacomj3. 



2. In order to examine the question of reducing the present trial 
period of 10 years, a survey was conducted in July 1988 which 
brought out the fbllowing position:- 

Total number of of Experimental Post offices as on 1-6-1968 : 24,027 
- -- -- - - . - - -- - 

If ihc pxiod of trial is No. of experi- Percentage of Percentage of 
reduced to mental Post the total No. cxpcrirncntal Prsi 

otfica which of experimental cfites whicb 
can be confir- Post Officrs will have to bc 

mcd closed down 

4 years and une-ler . . . 4.332 19.C 8 2 . 0  

5 y e a n  . . . . . 7,572 81.5 68' 5 

d y e a n  . . . . . 11.168 ' 46.5 53.5 

7 years . . . . . 1 5.038 62.46 37.54 

Reduction of the present experimental period from 10 years to 
even 6 years would thus result in the closure of more than half of 
the existing experimental post offices. 

The accent at present is on the development of rural areas and 
backward regions. The Government feel that it would not be ap- 
propriate at the present time to deliberalise the conditions for pro- 
viding postal facilities in such areas. It has, therefore, been decid- 
ed to retain, for the time being, the existing trial period of 10 years 
for post offices in rural area. 

3. The other recommendation of the Committee, namely, that 'the 
opening and continuance of such oHces should be subject to a mini- 
mum guaranteed revenue' has been partially accepted. No post 
office would be opened unless the estimated revenue at the time of 
its opening is at least 25 per cent of iti cost. According to the exist- 
tng policy, a post aftice can be opened even when the &timateit in- 
come at the time of opening is very meagre The abow decision 
will ensure that only such post omces should be o p e d  aq have a 
r e a ~ o d l e  ,chance of qualifying for permanancy after the trial . -. 
period. w -  '-1 



4. In brief, the present policy of opening new Post Offices in rural 
areas and backward regions and the present trial period will con- 
tinue, except that there should be a minimum guaranteed revenue 
of 25 percent before opening a new Post ofllce. 

5. It is also being impressed on all Heads of Circles in the P. & T. 
Department that a careful watch should be kept over the growth 
of revenue in such experimental Post offices and if at any time it i s  
found that they are working beyond the permissible limits of loss, 
appropriate action should be taken to bring down the loss within 
the permissible limit or to close the offices if this- cannot be done 
and no party is willing to make good the extra loss. 

This has been seen by A.G. P. & T. 

The Chairman and All Members of the Public Accounts 
Committee. 

[O.M. NO. 19-1169-PRP dt. 19-6-1970]. 

As part of the measures to control losses in the Postal Branch, 
it is essential that various opera(jons should be s tandardid  and the 
standards evolved rigorously enforced. As the Postal Department 
is labour-intensive, particular emphasis should be laid on labour- 
saving techniques. The Committee note that two teams of work 
study unit are conducting studies in the field ofices and the Direc- 
torate with a view to examining what economies are possible. The 
Committee would like the work in this regard to be phased properly. 
in accordance with a scheme of priorities, and completed expediti- 
ousl y. 

The Committee note from the information furnished that apart 
from the work study teams, the Staff Inspection Unit of the Ministry 
of Finance as well as the Postal Research Centre are engaged on 
the work of evolution of norms of certain fields of work. AS it would 
appear that there are several agencies engaged on the question of 
standardisation of operations and prescribing of norms, the Com- 
mittee trust that there would be no duplication or over-lapping of 
functions and the most competent available agency would bc en- 
trusted with the work of achieving economy in the W d  in whicb 
it ha5 speciallsed. - - +-t 

[Sl. No. 3 of Appendix para 1 13 of 85th Report 1960-701. 



The obseravtions made by the Committee in para one have been 
carefully noted. 

Standards have been laid down practically for all cadres both 
operative and Supervisory after a proper study of the operations 
involved and staff is being sanctioned only according to these stan- 
dards. Labour saving devices are also being progressively introduc- 
ed particularly in the field of counter and- . . n i l  liandlirig apera- 
tions, with due regard to economy and efficiency. 

As regards the recommendation that the work cf tile two teams 
of the work study unit in the Posts and Telegraphs Directorate 
should be phased properly and completed expeditiously, it is sub- 
mitted that this aspect is always kept in view by the work study 
unit who are entrusted with items for work study only after the 
approval of and assignment of priorities by the Posts and Telegraphs 
Board. 

With regard to the observation made in the second para that 
there should be no duplication or over-lapping of the functions of the 
work study unit, the Staff Inspection Unit and the Postal Research 
Centre and that the most competent available agency shoulci be 
entrusted with the work, it is submitted that in s * ,  far as the Work 
Study Unit of the Posts and Telegraphs Departm-nt ar3 the Postal 
Research Centre are concerned, they have clearly den~ercated 
and distinct fields of studies. Whereas the Work Study unit prries 
out studies for evolution of work norms and simplicati~n of work 
procedures, the Postal Research Centre conducts research for the 
mechanisation of Postal Operations. The aim of the Postal Research 
Centre in a nut shell is to identify problem in operations and find' 
out a solution in respect of those as are amenable to mechanisation. 

Further, the Staff Inspection unit of the Ministry of Finance. 
has, an over-all concurrent jurisdiction over the work study unit 
of Posts and Telegraphs Department, in accordance with the genera1 
decision of the Government not to exclude from the purview of the 
Staff lnepectton unit any department, including those having their 
internal work study units. 

In f e r n  of the above, the Staff inspection Unit includes the 
Pohlts and Telegmphs Department also in its programme of studfeg. 
Any over-lapping of studies, is to be avojded by r n ~ r t u ~ l  ronsnltatirns 
etr. 



This has been seen by A.G. P & T. 

The Chairman and Members of the Public Accounts Com- 
mittee. 

[O.M. No. 19-1 170-ERP dated the 27-8-70] 

Recommendations 

The Comlrittee note that due to erroneous estimates of anticipa- 
ted traffic load, control equipment ordered for two cross-bar ex- 
changes installed at Bombay in November 1967 turned out to be 
inadequate. As a result, not a single additional line could be pro- 
vided by one of these exchanges which was expected to provide a t  
least 2,375 additional connections while in the other exchange, 2.000 
lines remained unutilised. Potential revenue to the extent of Rs. 55 
lakhs was thus lost. 

Government have stated that the traffic load was assessed in 
1962 on the basis of traffic observat~ons on strowger equipment 
(which the cross-bar equipment replaced). These chservatans were 
invalidated due to certain technical phencmena pecul~ar tq the work- 
ing o fthe cross-bar system, which the Department could not have 
anticipated at that time, being unfamiliar with the working of that 
system. While the Committee recognise that this argunxnt has 
some force, they are unable to understand why the Department cXld 
not check the accuracy of the original estimates framed in 1962 for 
the Bombay Exchange with reference to traf'fic obseravtions on the 
cross-bar svstem installed at  Madras in February, 1967. I t  would 
have enabled them to take remedial measures in time. I t  is also 
not clear as to why the same mistake of under-estimating t r a c  
load ocwrred again for a third cross-bar exchange at Bombay Fort, 
where also control equipment ordered turned out to be inadequate, 
resultnig in substantial unutilised capacity in the exchange. 

rS1. 7&8 of App. IV & para 1.32 & 1.33 of 112th PAC Report 1969-70, 
Fou& Lok %bhaJ. 

Action Taken 

The traffic obseravtion; on the Cross-bar equipment at Madras 
did not reveal any over-loading of the system and .full loading of 
the exchange was po8siNe soon after the opening of She exchtpgtj 
Moreover trafflc pattern is a feature individual to eanh eichm@ 
and it is not necesmrfly the same both for Madras and b b a j  a 



it has bee n actually observed in the case under examination. Ano- 
ther factor was that waiting for ordering for additional equipment, 
its receipt and installation would have delayed the opening of the 
exchanges and also affected the programme of installation of other 
exchanges. 

The equipment for all the 3 exchanges, namely, Bombay City, 
Bombay Kalbadevi and Bombay Fort was ordered at the same time 
and installation commenced. However, due to impounding of im- 
ported equipment in Pakistan during the Indo-Pakistan conflict of 
August, 1965, there was delay in completing the Fort .exrh~nge ins- 
tallation. The exact additional equipment for Fort exchange could 
he estimated only after the cut over of the Fort exchange. 

[Department of Communications (P. & T. Board) O.M. No. 20-9168- 
TPS (I) dated 11-9-70]. 

Recommendations 

The Committee cannot help feeling that in spite of partial mecha- 
nisation of the foundry, the performance of the Calcutta Workshop 
has not improved. The data in the Audit Report would show that 
production of good castings in the workshop foundry has come down 
from 4,030 tons in 1965-66 to 3,238 tons in 1967-68 with a correspond- 
ing increase in loss of metal. The representative of the P. & T. 
Department attributed the higher wastage to the product-mix of the 
workshop and stated that, if the production was oriented towards 
bigger items, the wastage would be less. However, in the absence 
of data from the Department about the actual rejections on various 
operations in relation to prescribed norms, the Committee are reluc- 
tant to accept this explanation. 

[SI. No. 25 of Appendix TV Para 1.124 of 112th Report, 1969-701. 

Action Taken 

No norm for rejection was Axed prior to August, 1969. The 
Manager, Telecom Factory, Calcutta issued procedural orders giving 
effect from 1st August, 1969 for recording of performances, measures 
for control and accounting procedure in the foundry according to 
which the difference between the total metal charged and g d  
castings obtained should not exceed 23 per cent. This includes melt- 
ine loss of 7 per cent and scrappage due to runners. risers. spillage. 
laddle residue, etc, to the extent of 16 per cent. The above perwn- 
tape Js provisional. 
IWO(Aii)LS--4. 



2. No separate percentages hr rejections for different types of 
castings have been fixed. The wastage at different stages to the 
extent of 16 per cent out of 23 per cent of total wastage can be re- 
used in the foundry. 

3. With norms not having been fixed prior to Augdst 1969, no 
comparison of rejections relating to period prior to August 1069 is 
possible. . . 
[Department of Communications (P. & T. Board) O.M. No. 15-6170- 

TF jI dated 30-10-19701. 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS REPLLES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUJRE REITERATION 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHI.CH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendations 

The Committee note that the extra equipment required by these 
exchanges is now in the process of installation. They would like 
the work to be completed early, so that the potential capacity of 
these exchanges is fully utilised. Prgressively, Government are 
planning to introduce the cross-bar system in all the major cxchang- 
es in the country. It  would be necessary for the Department to 
ensure that assessments of requirements 3f control and ancillary 
equipment for these new crrss-bar exchanges are r s  acc~~ra t c  as 
of experience so far gained. 

[Sl. No. 9 of App. IV & para 1.34 of 112th PAC Report 1969-70, 
Fourth Lok Sabha]. 

Action Taken 

Installation of additional equipment of Bombay-Kalbadevi ex- 
change has since been completed in May, 1970. Installaticri of addi- 
tional equipment at Bombay City is in progres!: and is programmed 
to be Commissioned by March, 1971. Installation cf additional 
equipment at Fort-Exchange would commence by Oct. 70. 

Suitable instructions (copy enclosed) have been issued to the 
Field Units for assessing the traffic for the new exchanges or exten- 
sion of the cross-bar exchanges. 

Department of Communications (P. & T. Board) O.M. No. 20-9168- 
TPS (i) dated 11-9-1970] 



INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
OFFICE OF THE DIRECTOR GENERAL OF POSTS AND 

TELEGRAPHS 

NO. 97-lO/g&TPS 
Dated, New Delhi, the 22-6-70. 

M E M O R A N D U M  

SUBJECT: Planning of Cross-bar Exchanges-Computation of TrafBc. 

In the Audit Report on inadequate utilisation of Crossbar Ex- 
changes in Bombay Telephone District, the Public Accounts Com- 
mittee have commented that care should be taken to check 
periodically the accuracy of traffic forecasts before commissioning 
of  the exchanges so that erroneous estimates of anticipated trafllc 
iifter outover may not result in loss of potential revenue due to 
exchanges not being able to thke full capacity on cut-over. 

2. In case of planning of extensicns to the existlng Cross-bar ex- 
changes this difficulty can by and large be avoided by considering 
the actual traffic in the existing exchanges in relation to the com- 
mon control equipment provided. Necessary instruction for obser- 
vation and compilation of traffic In Crossbar exchanges have already 
been issued vzde Crossbar Information Circular Nos: 0008, 0009, and 
U010. Difficulties however, arise when replacing manual or strowger 
exchange by a Crossbar exchange where the trafflc forecasts based 
on the obseravtions made in the manual or strowger exchanges are 
not very reliable and are also not sufficient for planning of Crossbar 
Exchanges. It  is desirable that traffic data should be observed on 
a large sample than what is being done at  present for cllecting such 
information. Furthermore, all the specifications for extensions aa 
well as new installations should be reviewed once every six months 
In the light of fresh obseravtions of traffic made and in case it ts 
found that the equipment provided in the speciacation is likely to 
fall short of the actual requirements necessary corrective action 
may be taken. Receipt of this Memorandum may please be aeknow- 
ledged. 

=/- 
D m  (S) 

To 
All General/District Manager, Telephone Districts. 



Recommendation 

The Committee observe that the P. & T. Department entered into 
a contract in this case with a firm of advertising agents for procuring 
advertisements for four successive issues of a telephone directory. 
According to the information furnished by the Department, the agent 
did not pay a sum of Rs. 3.08 lakhs towards Government's share of 
advertising revenue in respect of the second issue of the directory. 
The recovery is pending, as the agent has contested his liability in 
this regard through a suit filed in court. The Committee would like 
to be apprised of the outcome of the suit. 

1:Sl. No. 189 Appendix IV and Para 1.83 of 112th Report of PAC 1969- 
70- (Fourth Lok Sabha) 1. 

Actlon Taken 

Srl. 18 para 1.83. The present position regarding the recovery of 
Its. 3.08 lakhs from the advertising agent is as follows:- 

The Advertising Agent, Messrs Union Agencies, filed two 
suits against the Department: 

(i) For grant of stay order against recovery of the money, 
namely, Rs. 1.08 lakhs against a bank guarantee given by 
Mls Syndicate Bank and Rs. 2 lakhs covered by the 
sureties. 

(ii) Applied the Court to appoint an arbitrator other than the 
D.G. P. & T. under section 20 of the Indian Arbitration 
Act. 

The stay order was granted by the Lower Court. The General 
Jdanager, Telephones, New Delhi, however, successfully contested 
the stay-order and got it vacated by 9-6-70. Mls Union Agencies, 
however, filed revision petition in the High Court against the Judge- 
ment of the Lower Court. The High Court passed orders to the 
effect that Mjs. Union Agencies, should furnish a benk guarantee 
from a nationalised bank for Rs. 2.00 lakhs by 17-8-1970. The exist- 
ing bank guarantee for Rs. 1,08,350 given by Mls Syndicate Bank 
would remain operative. The Department would be entitled to 
interest on the outstanding amount at the rate of 8 per cent per 
annum w . 4 .  167-70. In the meantime the recovery of the said 
amount would be stayed till the decision of the application under 
Section 20 of the Indian Arbitration Act which is pending in the 
Lower Court. 



The party did not give the required bank guarantee from a 
nationalised bank for Rs. 2 lakhs. Thus the stay order stands 
vacated. The Government Counsel and the Law Ministry advised 
that the GMT New Delhi should now take suitable legal action 
against the sureties to recover the amount. As regards the bank 
guarantee; steps are being taken to recover the amount from them. 

In respect of the 4th issue i t  may be added that the associated 
Hindi version of the telephone directory could not be brought out 
with the help of advertising agent as the party had already taken 
some of his grievances to the court and further they would not 
extend the date of the Bank Guarantee which was a pre-requisite 
for accepting the advertisements. The result was that the GMT 
terminated their contract and brought out the Hindi issue without 
advertisements as appointment of a new advertising agent would 
have further delayed publication of the directory. Thus there in a 
shortfall in advertisement money in respect of the 4th issue by 
Rs. 24,6751-. 

In this connection, a reference is invited to this Department's O.M. 
No. 27-3168-PHB(7) dated 6-3-70 in which reply was given to ques- 
tion No. 7 of the list of points contained n Lok Sabha Sectt. O.M. 
No. 2; 1\61 1169-PAC dated 20-2-70. The balance against the 4th issue 
was shown as Nil. This was on the assumption that the Hindi edi- 
tion would be published and the revenue therefrom as from past 
experience would be adequate to cover any shortfall. The Hindi 
edition, however, materialised without any advertisements for 
reasons stated above and this has resulted in a shortfall. The error 
in the earlier information is very much regretted. 

[Department of Communications (P&T Board) O.M. No. 27-3/68- 
PHB-Coll. 111 dated the 30th October, 19701. 

Recommendation 

Certain issues which have a bearing on the procedure to 5e 
followed by Government in procuring advertisements arise out of 
this case: 

(f) The established procedure in the P. & T. Department bas 
been to procure advertisements through agents with whom 
contracts are periodically concluded for this purpose. These 
contracts provide for the agents guaranteeing to  the 
Department a certain minimum revenue. The agents are 
entitled to get a commission of 25 per cent upto the 
guaranteed minimum gross revenue and 40 per cent for 
the revenue in excw of the guaranteed amount. 



k i n g  evidence, the representative of the P. & T. Department 
expressed the view that it may not be desirable for the Department 
ta procure the advertisements directly. It was stated that this might 
lead to "undesirable" practices and, besides, might result in enter- 
tainment of staff on a scale which might not be commensurate with 
the extra revenue derived by Government. The Committee, however, 
find that one of the Zonal Railways has been procuring advertise- 
ments for time tables directly without the intervention of agents. 
Even where the procedure for employing agents is adopted, a uniform 
practice is not being followed by various departments of Govern- 
ment. The P. & T. Department pay commission at 25 per cent. 40 per 
cent, with a guarantee from the agents for a minimum revenue, the 
All India Radio pays 15 per cent without a guarantee, w\.ilt. some 
of the Zonal Railways which employ agents, pay 15 per cent if 
advertising revenue secured by the Agents exceeds a stipulate? 
figure. Even advertisements from Government Departments are 
routed through agents. 

The Committee are not happy over Governments/public under- 
takings advertisements for the telephone directory or any other 
government publication being routed through another agency to 
whom the same rate of commission has to be paid as is done by a 
prkalt: advertiser. The Committee feel that such advertise~ven!~ 
ought to be either procured direct by Government or the rate of 
commission payable for them should be nominal. 

The Committee would like a comprehensive review of the exist- 
ing procedures in dif i rent  departments to be made with a view to 
d e t e r w i n g  whether the services of agents should be emphycd or  
not and if so, at what rate they should be remunerated and whether 
the arrangements with agents need at all cover advertisements from 
Government Departments and public sector undcrtaklngs. A 
uniform procedure for observance by all the Departmefits should 
be introduced, if possible, after such a review. 

[Sl. No. 19 (i) of Appendix IV & para 1.84 of 112th Report of PAC 
1969-70-Fourth Lok Sabha]. 

The recommendations above relate to all the Government 
De~artrnents who procure advertisements for W i r  varbm publica- 
tions. It has not b ~ e n  posaible to complete collection of full data from 



all concerned departments. As the examination of the case can be 
completed only in. the light of complete information the action to be 
finalistxi an these recommendations will require s a m e  more time. 
[Department of Communications (P&T Board), (O.M. No. 27-3168- 

PBHlColl. I1 dated the 30th October, 1970)l. 

Recommendation 
(li) The P. & T. Department has apparently no yardstick to 

measure the reasonableness of the minimum guarant5d revenue 
offered by the agents. The Committee feel that thc Dcpartment 
should evolve some norms for judging whether the terms offered by 
the agent: are reasonable or not. The Telephone Directorv Stondar- 
disation Committee set up by the P. & T. Department had suggested 
for thls purpose a reserve rate to be worked out by the Dzartment 
based on the cost of the relevant space in the directory. -4 procedure 
an these lines should be worked out. 
[Sl. No. 19(ii) of Appendix N and para 1.84 of 112th Report of PAC 

1969-70--Fourth Lok Sabha]. 

(il) The recommendation of the Telephone Directory Stamiardi- 
sation Committee for introduction of Reserve Rate for advertisements 
in the Telephone Directories has already been accepted ir. principle 
by the P. & T. Board. The manner in which the Reserve Rate should 
be computed is now under active consideration of the Department. 

[Department of Communications (P&T Board), (O.M. No. 27-3168- 
PBH/Coll. 111 dated the 30th October, 1970)]. 

Recommendation 

Oue factor which could cause shortage in collection is pilferage 
by departmental staff. The Committee note that Department are 
themselves cognhant of this, but are not in a position to pin point 
it as the sole reason in any particular case. It would be possible to 
minimise such pilferages if each call office is provided with two 
coin boxes, one alternating with the other; ensuring also that coin 
boxes, which are removed for purpose of eolection, are opeued in 
one central place in the presence of a responsible ofXicia1. In fact, 
instructions were issued in 1966 that two cash boxes sho111d be pro- 
vided for each telephone in a Public Call Office. ThL decision haa 
not been fully implementad though over 3 years have passed. The 
Committee note that the pr~duction of c a ~ h  boxes was not stepped 
up to any appreciable extent after the decision to provide duplicate 
coin coliecting boxes was taken in 1966. Their production was 



trebled only in 1968-69. The Committee cannot help arriving at tbe 
conclusion that the short collection of money from Public Call Offices 
during the past 3 years is largely due to the ommission to provide 
the duplicate cash boxes for which failure the responsibility rests on 
the P. & T. DeFtment .  

The Committee note the assurance given by the Department that 
a set of two boxes would be allotted to each public call offlce, in. 
about six months. They trust that this will be done. 

[Sr. Nos. 21 & 22 of Appendix IV and paras 1.95 & 1.96 of 112th Report 
of PAC 1969-7Wourth Lok Sabha]. 

Action Taken 

(ii) Spare Cash boxes were required to be supplied for 2840 
C.C.B. departmental P.C.Os. 1500 numbers have been made available 
by the Telecom Factories upto 30th September, 1970. Another 500 
numbers will have been supplied during the current month. The 
balance requirement of 840 numbers is expected to be met by the 
Telecom Factories before the end of December, 1970. The number 
of such cash boxes that have been brought into use in the C.C.B. 
Departmental P.C.Os. is being collected and will be supplied to the 
P.A.C. in due course. 

[Department of Communications (P & T Board), (O.M. No. 7-2170- 
PHA dated 30-10-1970)l. 

Recommendation 

In the absence of information from the P. & T. Department about 
the value of additional production vis-a-vis incentive wages paid, the 
Committee are unable to come to any definite conclusion about the 
success of the incentive schemes in the P&T Workshops. The Com- 
mittee would like to await the information as promised in this 
regard. The Committee would, however, lie to point out that nearly 
6 years after the scheme was started, it actually covered only about 
37 per cent of the eligible workers in the Jabalpur Workshop, 56 
per cent in the Calcutta Workshop and 66 per cent in the Bombay 
Workshop. The data given in the Audit Report would also show 
that XI the Calcutta Workshop, less than 50 per cent of the eligible 
workers actually earned incentive pay. The quantum of incentfve 
pay earned by the workers in the workshops has gone down from 
Rs. 1.85 lakhs in 1965-66 to Rs. 1.34 lakhs in 1987-68. 

(Sl. No. 23 of Appendix IV para No. 1.106 of Report 1969-70) 1. 



Action Taken 

The additional information regarding the value of additional pro- 
duction vis-a-vis incentive wages paid is being furnished separately. 

2. The incentive scheme in Galvanising shop of the Telecom. 
Factory, Calcutta covering 136 workers remained suspended from 1st 
September, 1967 and is still to be revived. The working of the 
scheme in the Ferrous Foundry shop has not yet improved owing 
to peculiar pattern of absenteeism between the two trades of moul- 
ders and carters causing unbalance in production. To overcome this 
problem and for effective utilisation of the available strength, intro- 
duction of a new category of workers capable of performing both 
the jobs of moulding, core making, and carrying hot metals, as the 
case may be, is under consideration. 

3. In the Telecom. Factory, Jabalpur, workers in the Tube-making 
shop are still not responding fully to the scheme. 

4. In the Telecom. Factory, Bombay, the shceme is working satis- 
factorily in all shopslsections where it has been introduced. The 
scheme has further been extended to shaping and milling sections 
from 16-4-70 covering 25 more workers. 

[Department of Communications (P&T Board), (O.M. No. 15-5170- 
a TFII dated 17-10-1970) 1. 

Further Information 

The information regarding increase in production vis-a-vis ineen- 
tive wages paid is @ven below:- 
- -. .- 

Value of Incentive wages 
Year additional pro- paid 

duction (exclu- 
ding wst  of 

material) - - -- -- 

(Figures in lakhs of rupees) 



Action Taken 

Instructions have already been issued vide this office circular 
letter No. 97-2 169-TPL dated 26-2-1970 reiterating that action with 
regard to power parallelism be taken before estimates are sanctioned 
as per the standing instmctims issued from time to time by the 
Department. For construction of new lines, cases of power paral- 
lelism will be settled after consulting State Electricity Boards with 
regard to their present and future plans of power line construction 
along the proposed telecom. routes. In all cases where a reference 
to the Power Telecommunication Co-ordination Committee, Jabalpur 
is necessary, a reference will also be made to that body. With 
these fresh instructions, cases of unfructuous expenditure or fatal 
accidents to personnel should not arise in future. 

With a view to ascertaining as to why the prescribed procedure 
of getting clearance from the Power Telecomm~inication Co-ordina- 
tion Body was not followed, the Postmaster General, West Bengal 
Circle, Calcutta has been asked to make a complete investigation of 
the case and fix responsibility on the Officers at fault. The Postmas- 
ter General, West Bengal Circle will be taking suitable action in 
the matter. The Committee would be informed about the develop 
ment of the case as early as possible. 

[Department of Communications (P&T Board) (O.M. No. 97-2168- 
TPL dated 2nd Oct., 1970) 1. 

ERA SEZHIYAN. 
Chairman, 

Public Accounts Committee. 



Becommendation 

Summary or Main conclusions observation 

I 1.4 P&T Board. The Committee hope that final replies in regard to those recom- 
mendations to which only interim replies have so far been furnil3h- 
ed will be submitted to them expeditiously after getting them vetted 
by Audit. a * 

The Committee note that further expansion of Sinidih Exchange 
from 200 to 300 lines was considered as early as in 1963 when the 
demand was for 176 connections, on the basis of an anticipated 
growth rate of demand of 12 per year. It is evident from the de- 
tails given in second sub-para af para 1.39 of Hundred and Twelfth 
Report (Fourth Lok Sabha) that the anticipation of the P&T De- 
partment did not materialise over the years 1964 to 1968 and what 
is more, the demand had actually come down to 156 as on 30-9-1970. 
The Committee are, therefore, uf the opinion that the Department 
were not well advised in expanding the capacity in January, 1968 



to 300 lines on the basis of mere surmise made in 1963 without ob- 
serving the actual trend of demand at  that time. They hope that 
such mistakes will not occur in future. 

3 1 . 1 1  P&T Board. The Committee desire that the review of procedures followed by 
all the concerned departments for procuring advertisements should 
be completed expeditiously and uniformity in the matter effected 
as far as possible. The Committee in particular would like Gov- 
ernment ta  consider whether i t  is necessary to procure advertise- 
ments from Government Departments and public sector undertakings 
through agents. ui 

00 

The Committee find from the data regarding value of additional 
production vis-a-vis incentive wages paid in all the three workshops, 
furnished to them, that the Department was able to effect consider- 
able savings in the cost of production as a result of the introduction 
of incentive scheme. However, in order to appreciate the extent 
of increase in production achieved the Committee would await the 
statistics of increase in production in respect of individual compo- 
nents in units where incentive scheme is in face.  

The Committee desire that Government should come to an early 
decision on the introduction of a new category of workers in the 
ferrous foundry shop of the Tele-Communication Factory, Calcutta 



and ensure that the incentive scheme regieters an improvement 
therein in view of the fact that there has been a noticeable decline 
in an already unsatisfactory position in the factory inasmuch as 
the value of additional production (excluding cost of macerial) 
achieved as a result of the scheme has come down fron Rs. 12.30 
lakhs in 1968-59 to Rs. 9.26 lakhs in 198970. 

The Committee note that the w o r h g  of the Incentha Scheme 
is being reviewed at every meeting of the Board of Management of 
Telecommunication Factories. The review h u l d  be comprehensive 
enough to bring out the factors that inhabited the scope for expan- 
sion of the scheme in the various units especially in Jabalpur and 
Calcutta factories. The Committee desire that necessary follow-up 
action as a result of such a review should be taken to improve the 
working of the scheme. 

As regards the norms for production, the Committee feel that 
these should be uniform for comparable items produced in all the 
three factories and that these should be Axed by an independent 
authority. 

8 1.25 do- The Committee regret to note that there were no prescribed 
norms for rejection of iron castings in the foundry prior to August. 
1969. They, however, desire that the norms fixed in August, 1W 
should be compared with those of ,~ther foundrie; in pmduction 
units of Railways and Defence. The revised norms should be flxed 
on a realistic bask independently by a fairly higher authority in 
the Department. - 

GMOIPND-~I~-I~~~L&Z~-IO-~X-I~~O. 
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